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CRDER

A.Ke chattarj eer V.C.

The petitioner is an officer of the Ind ian Faregt
Service in the Junior Administrative Grade and has beeniu‘;
denied an appointment to the Selection Grade while two
of the officers junior to him namelys S/Shri A.Zeidi
and Nﬁaisuas were so 8ppointed by an order of the Government
dated 23.3.1994. The petitionar contends that his record
being clesn and unblemisheds he should have been appointed
to the Selection Grade and denial of thg same would ef fect
his promotion to the post of Conservator of Forgsts and

further promotion of chief Conservetor of fForgste. He has

mede several representations to the concerned author ity
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betwesn 30.8.1994 and 17.6.1996 but to no effect. Hes
therefores prays for suitable direction on the respondents
to promote him to the Seglection Grads from the date his
next junier was given énd to give him further promotion

in accordencs to the provisions of the relevent recruitment
rules.

2. The respondents in their counter contend that under
the IFS (Pay) Ruless» appointment to the Selection Grade

is made on the basis of merite-cumeseniority but the same

is subject teo vigilance clearance., A& chérge sheet uwas
issued to the petitionser for drawal of proceeding on the
basis of an enquiry conducted by the Wigilance Commission
which is still pending. Another vigilance case was also
said to be pending against h im, ‘Houevers a suitable post
in the Selection Grade has bgen kept earmarked for him

and he will be appointed to it ag soon ag vigilance clearancs
is received. Suitable post would alsc be edrmarked for him
for promotion to the post of Conservator of Forestss thaugh
several officers sewior te him namelys 5/Shri P.Shukla

and A,K.Bajpayee are still working in the post of Deputy
Conservator of Forestse. Regarding the post of Chief
Conservator of forestss it hag been stated that a host of
off icers senior to the petitioner who are sven of earlier
batchs are yet to bs promoted to the post of Chief Conssrvstor
of Foraests.

3. We have heard the ld.counsel for both the parties

and perused the recerd before us. It is a common case

of both the parties that appointment to the Selection Grads
cén be made only on the basis ef seniority-cum-fitnegs ands
therefores it cannot be disputed that it can be made only

subject to vigilance clearance. The ld.counsel for the
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petitioner h&s» howevers argued that the off icers junior to the

petitioﬁar were appoidted to the selection grade in Julys

- 1993» when no vigilance enquiry was pending against the

petitioner, Relevént Files haveg been produced before us

by the ld.counsel for the Stats which disclesed that a formel
engu iry in the departmmtél proceed ings was pending in the
Vigilance Commission againast the petitioner even in Novembers
1992 and uitimately the Vigilance Commission recommended drawal
of disciplinary proceeding against the petiticner and a

charge sheet wag finally issued on 9.9.1994. Thereforer it
cannot be successfully urged that no vigilance enquiry was

pend ing when the off icers junior to the petitioner wers
appointed to the Selsction Grade in Julys 1993.

4, We are» thersforer unable to grant the desired relief

but digpose of the application yith a direction upon ths
respondents for expeditious disposal of the prbceading and 1if
the patitioner is given clsarancer he sheuld be immediately
cons idsred Ffor appointment to the Selection Grade in accordence
with the relevant rulas from the dats his next junior was
appointed to it.

5. NO order is madde as to costs.
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